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objection to the proposed Scheme as per Rule 8 of the Companies (Compromises'

Arangoments and Amalgamations) Rules, 2016.

l?.TheApplicanttoservethenoticeontheReserveBankoflndiapursuanttoSection

230(5) of the Companies Act, 2013 as per Rule 8 of the Companies (Compromises'

Arangements and Amatgamations) Rules, 2016. If no response is received by the

TribrrnalfiomtheReserveBankoflndiawithin30daysofthedateofreceiptofthe

notice it will be presumed that Reserve Bank of India has no objection to the

proposed Scheme as per Rule 8 of the Companies (Compromises, Arangements and

Amalgamations) Rules, 201 6.

18. The company scheme application includes an inbound merger in relation to

amalgamation of Aanhay Intemational Maudtius Limited ('Transferor Company 2')

having registration no. 093424 with Aarshay Cems Private Limited ('the Applicant

Company') through this Scheme of Amalgamation under the provisions of sections

230 to 232 and Section 234 of the Companies Act,2013. The Transferor Company 2

was incorporated on 22d day ofFebruary,2Ol0 at Mauritius under the provisions of

Mauritius Companies Act. The Transferor Company 2 has its registered office at

Suite Gl2, St. James Cout, St. Denis Street, Port Louis. The Applicant Company

submits that the approval of the Reserve Bank of India shall be obtained for the

merger of Transferor Company 2 with the Applicant Company before the final

hearing of the Company Petition.

19. The Applicant to fite an aftidavit of service of the directions given by the Tribunal

not less tlan seven days before the dat€ fixed for the hotding ofthe meetings and do

report to this Tribunal that the dLection regarding the issue ofnotices have been duly

complied with.

V. Nallasenapathy, Member (T)

Date : 14.09.2017

B.S.V. Prakash Kumar, Member (J)
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